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CENTRAL ADMIHISTEATIVE TRIEUHAL
JALFUR BENCH : JAIPUR

Date of @rder : 09.,01.2004

Original Application Mo ,35/2003,

Girraj Prasad Shamma 3/0 3hri Shiv Frazad Sharme, Gramin
Dal: Sewal/Dat Vahaly/Vitrelk, Garh Himmat Singh, Mahuwa
Road, District Dausza (Rej.) aged sbout 35 yearz, B/o C/o
Shri FPankaj Gupta, 30%, Parkat Magasr, Tonk Phetak,
Jaipur 302015,

e Applic ant,

versus

1. The Union of Indias throunihh the Secrstery to the Govt,
of Irdia, DL— partment of Po_ﬁtb, Covemorent of India,
New Delhi,

2, The Chizsf Post Master Generasl, Rajasthan Circle,
Sardsr Fatel Marg, Jsipar,

3. The Superintendent, D2partwent of Posts, Jaipur Rursl,
Jaipur.

«¢e R2spondents,

Mr, Arun Sharma counsel for thz a

o
O
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Mr., I, C. Soyal counsel for the x

mlicont,
S wondants .

CORAM

Hon'ble Mr. R. II, Upadhyaya, Administrative Member,
Hon'blz dMr, Bharat Bhuzhan, Judicisl Mamber,

¢+ ORD E R (ORAL)
Heerd the lsamed counssl for the partissz.
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2. The applicent haz claimed benzfit o o
from the Jate his junior Shri Sirraj Prazad heti has hecan -
given the sanz bepsfit. Lzarned counszl for the respondants
pointzd sut that the aoplicant has been granted the bepefit

as claimed w.2.T, O0.11.I00)L &35 par Aemurawium datzd

07.10.2003,
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3. Leama2ad counzzl for the applicant has also invited

attention to the r2prssentation detzd 05.,02,2002 (Annzsur =
A=1), in which the claim has bezn made we2.f, 0L.03.1593

Leam=d counse)l further stat2: that the said representation

has not besn dacided nor ths rzesons why the applicand!
clain w.2.f, 01.02.1995 is not admissible hasz bee
comnunicated to the applicant.

4. Conszidering the facts of this csze, we ars of the

view that the applicant should maeke & frish reprzsentation

L

to the rescondents for making the claim w.e.f, 01.03,1933
withdn a period of s monklh from ths date of rzceipt of
this order, Th2 applicsnt also should give full details
including & copy of order, if any, with refer3nce to

Pancty. A~
vhom th2 applicant iz se2id angtLO{;tg. In c&se zuch

3

entation 13 made, respondentz M90,2 is directed to
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& TYeprs.
decide the reprzsentation if mad%)within & p2riod of two

months from the dats of its raceipt in his office.,

5. With the observationz as in tle preceding paragraphs,

thiz OA is dispozed of &t the admizsIon stage. #° cnslT
!
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‘BHKRAT BHISHAN) (F. 1I, UFADH YA{A)

MEMBER (J) MEMBE R (A)




